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16-03-2021   This is an application u/s 438 of Cr.P.C. filed by Md. 

Ahmad Ali seeking pre-arrest bail, in connection with Dhekiajuli 

PS case No. 747/2020 corresponding to GR Case No. 3656/20 

u/s 376/511/506 of the IPC.   

  In terms of order dated 10-03-2021 case diary has been 

received.  

  I have heard the learned lawyers appearing for both 

sides.   

  Learned Public Prosecutor appearing for the State 

forcefully contended that case diary reveals sufficient  

implicating  materials against the accused of having made 

sinister attempt to commit rape on the informant. It is 

submitted that the crime against women is on the rise and this 

is one of the classic example in which accused attempted to 

commit rape on the informant and also threatened her of dire 

consequences if she divulge the fact to others. Therefore, 

learned Public Prosecutor objected in granting the benefit of 

pre-arrest bail to the accused.  

  On the other hand, learned counsel appearing for the 

accused contended that the allegation made against the 

accused is false and fabricated one as by the own allegation of 

the informant, the victim was accompanied by her own sister at 

the relevant time, under that circumstance it is well neigh 

impossible to make any attempt to commit rape on a woman 

when she has been accompanied by her own sister. Therefore, 

the learned counsel for the accused submitted that the benefit 

of pre-arrest bail may be given to the accused.  

 



  Having heard the rival contentions and on consideration 

of the contents of the case diary including the contents of the 

FIR, it appears that the alleged incident took place on 01-12-

2020 at wee hours around 5 PM while the informant was 

returning home from the village centre, then accused coming 

from behind whisk/pull her away and tried to commit rape but 

she escape providentially due to hue and cry of her sister. 

Nevertheless, accused pulled her down by holding her hair and 

threatened her of dire consequences if she divulge the fact to 

others.  

  The narration given by informant and the evidence 

collected by the Investigating Officer during investigation 

suggests that there is an attempt made by accused to commit a 

heinous crime against a woman in wee hours, therefore, this 

court is of the considered view that the accused do not deserve 

the benefit of pre-arrest bail.  

  In the result, the bail petition stands rejected.  

  Let the Case diary be returned.        

 
 

 
     (C.B. Gogoi) 

            Sessions Judge,  
        Sonitpur:Tezpur. 
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